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THE FOOD CORPORATION (AMENDMENT) BILL, 2001. 
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the question was proposed. 

SHRIMATI BIMBA RAIKAR (Karnataka): Respected Madam, first 
of all, I want to thank you for the opportunity that you have given me to 
speak on this Bill. The proposed amendment is to increase the borrowing 
capacity of the Food Corporation of India and this deserves the support of the 
House. But, keeping this- in view, I would like to say, at present, all the 
godowns are filled with grains and the Government is not in a position to buy 
more foodgrains from the farmers. Because of this, the condition of the 
farmers became very critical. The result is: The farmers started committing 
suicides. This is due to fall in the prices of foodgrains. This is the condition of 
our farmers. Now, the Government is taking full care about it and we all 
know about it. Our first and the foremost duty is to protect our farmers. Being 
a Member of the Standing Committee on Food and Civil Supplies, I had an 
opportunity to visit some of the godowns. We had seen the condition of the 
godowns. The godowns are full of grains. There is no place  to  store  
foodgrains  properly.     We  all   know  about   the  climatic 

216 



[21 August, 2001] RAJYA SABHA 

conditions. There were heavy rains and there were sudden climatic changes 
in our country. The foodgrains are also stocked in a verandah The foodgrains 
are being dumped in bags. There is no proper storage facility. The condition 
of godowns is such that even the medicines which are used to prevent the 
foodgrains from getting deteriorated, cannot be put. When we went for 
inspection, we were told that, every month, they put medicines and all that. 
But the godowns are full to such an extent that whosoever wants to put the 
medicines, can only put them around the bags. The situation is such that 
nobody can do anything. They cannot even lift the bags; they can't even put 
the medicines. As they cannot put the medicines, a large quantity of 
foodgrains is deteriorating. All this is happening because of the lack of 
storage facilities. Whenever we go there, they make a complaint that 
godowns are not available; and, the godowns which are available are 
completely full. They even tried to take some godowns on hire basis, but that 
was not possible. Therefore, I would like to say that whatever foodgrains are 
available, the Government should take proper care of that. It can send those 
foodgrains to the States where people are dying of hunger. When we ask the 
States, they say 'we are not getting the foodgrains'; and, when we ask the 
Central Government, it says,"the State Governments are not lifting the 
foodgrains." This way, one Government is putting the blame on the other 
Government. As a result, the foodgrains are deteriorating. During the 
discussion, they even expressed the view that they wanted to export the 
foodgrains because they were not getting proper rates here. The Government 
should not think about the rates; it should not think about exporting the 
foodgrains. In some States, the people are dying of hunger. For example, in 
Orissa, 25 people died because there was no food. So, the Government 
should send these foodgrains to such areas either at a low price or free so that 
the lives of the people, who are dying of hunger, could be saved. 

Madam, the first thing the Government should do is, to try to vacate 
the godowns which are full of grains and then purchase foodgrains to be put 
into them. The main thing is, they must try to distribute the foodgrains 
amongst the States. The Government should put pressure on the States to lift 
the foodgrains. Another thing I would like to mention is about the rates. What 
is happening is this. The rate of rice in the PDS shops and the rate of rice in 
the markets is almost equal. There might be a difference of one rupee or so. If 
a person gets good quality rice from the market at the rate of Rs.11 or Rs.12 
per kg, why would he go to the PDS shop to purchase the rotten rice, the 
price of which is about Rs.10/- per 
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kg? This is the psychology of the people; you should understand it. This is 
why, the PDS shops are running short of customers and the foodgrains are not 
being lifted by the States. So, the Government should lower the rate of rice in 
PDS shops so that the poor people of this country could atleast have sufficient 
food. The way these foodgrains are being destroyed, is not good for our 
country. On the one hand, you say the foodgrains are deteriorating; on the 
other, the people are dying of hunger. So, this kind of a situation is prevailing 
in our country. Madam, under the circumstances explained, I think, merely 
enhancing the purchase power of the FCI is not the only immediate solution; 
it also needs a broader thinking, a wider vision, proper amendments and 
decisions, so as to ensure proper distribution of foodgrains and food to the 
needy in India. 
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SHRI CO. POULOSE (Kerala): Madam Deputy Chairman, the Food 
Corporations (Amendment) Bill, 2001 is a very simple Bill. But the 
amendment is important, in the present day context. The aim of the Bill is to 
remove the limitation of borrowing by the FCI. This is required by the FCI 
for procurement and for stock holding. The stock is increasing day by day. 
The offtake is very low. It has been reported that around 60 million tonnes of 
foodgrains is with the Food Corporation of India. It costs round about 
Rs.58,000 crores. The arbitrary decision of the Government to distinguish 
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between the BPL and the APL has kept around 75 per cent of the population 
out of the purview of the Public Distribution System. They have to purchase 
foodgrains from the PDS 'at the economic price". According to the FCI, the 
economic cost is calculated taking into account different factors. The 
economic cost, in almost all the cases, is above the prevailing market price. 
Nobody is willing to purchase at a higher price from the PDS. The economic 
cost is calculated by adding all other costs, incurred by the FCI like the cost 
of procurement, the cost of transport, the loss incurred during transportation 
and storage, interest cost and godown cost. This is how every is added. When 
everything is added, naturally, the economic price is always above the market 
price. Then, nobody is prepared to buy rice or wheat from the PDS. Hence 
the offtake from the FCI is diminishing day by day. 

Most of the APL families are poor people. If we have a cursory look 
at the BPL definition, around Rs.49.06 for the rural population and around 
Rs. 56 for the urban population, as the boundary level for the BPL, is 
calculated, based on 1973-74 price level. 

That definition itself shows that those who are above the poverty 
line are not well-to-do people. They cannot purchase rice or wheat from the 
public distribution system at an increased price. So, they are compelled to 
purchase wheat and the other foodgrains needed, from the open market. 
There is a variety of foodgrains to be purchased. That is the position. Now, 
the Government is trying hard to get away the stocks from the godowns. The 
Government has increased the quota of foodgrains for the BPL it was ten 
kilograms and now it is 20 kilograms; the Government is distributing 
foodgrains free of cost to the drought-prone areas; there is open market sale 
at reduced prices; the Government is selling, trying to sell, foodgrains in the 
open market in other ways; there are also attempts to export foodgrains at 
lower prices. By all these methods, the Government is trying its level best to 
reduce the stock. But the stock is not reducing. The stock is increasing day by 
day. What is the problem? The point is that the procure foodgrains from the 
peasants of this country should be properly, evenly and uniformly distributed 
throughout the length and breadth of the country. But the Government, in the 
name of giving up subsidies, has made a diversion and that has created a 
dilemma for the Food Corporation of India. That is the problem the FCI is 
now facing. Not only that. According to the replies in this House and in the 
other House, the Government is trying to grant loans to the SAARC countries 
to get away the wheat we are holding today. 
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There are proposals for barter trade of wheat. That also is aimed at reducing 
the stock. Export is being promoted to get away the stock. The Food 
Corporation of India is now facing this dilemma because of the new public 
distribution system and the policy adopted by the Government two years 
back. If this policy is continued, the procurement of foodgrains from the 
peasants will be the main casualty. The purpose for which the FCI was 
incorporated was to procure paddy, rice, wheat as well as other coarse grains. 
Now the FCI is incapacitated because of this growing foodgrains stock. So, I 
request the Government to review this exercise, the new policy of public 
distribution system, to have a thorough review. I request the Government to 
have a universal and widespread distribution system, giving relief to the 
common people of this country. That is what is necessary. 

Madam, I want to point out certain immediate demands of the FCI -
workers. There are about 70,000 workers in the FCI. A long-term settlement 
relating to their wages was made upto 1997. Now, I understand that there was 
an understanding between the unions and the management about the wage 
revision and the proposal is lying with the Ministry of Finance. I request the 
Govergment to immediately approve this understanding and implement the 
wage revision. 

The second point is, recognition of trade unions. It is in the mid-
stream. There are several unions, and the unions should be recognised 
through a secret ballot. The process is now in mid-stream. I request the 
Government, especially the Central Labour Commissioner who is conducting 
the exercise, to have discussions with all the unions and iron out the 
differences between the management and the unions and to see that the 
recognition of trade unions is done at the earliest. 

The third point is this.  The main workforce in the Food Corporation 
of India are the head-load workers who are handling huge stocks of foodgrains. 
There are about two-and-a-half lakh workers. Many of them have been brought 
under the direct payment system. But even I now, there are many workers who 
are"out of this system. I request the Government to bring all these head-load 
workers or handling workers into the fold of the direct payment system and to 
implement proper sen/ice conditions for them. In several of the godowns, there 
is no drinking water facility; there are no urinal facilities for lady workers; like 
that, there are so many problems. 
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I request the Government, especially, the Minister, to see that proper 
working conditions are created for the workers, the headload workers in 
particular. Lastly, I want to stress one point that there are heavy losses, 
because of lack of storage capacity, and so many other problems are there in 
the management. The management at the higher level is trying to victimise 
the workers, especially, the workers connected with the unions, to a great 
extent. There are unwanted transfers also. I request the Government, 
especially, the Minister, to look into these aspects and see that the FCI is run 
properly by giving fair treatment to the workers. That is what I want to say. 
Thank you. 

THE DEPUTY CHAIRMAN: Mr. P.G. Narayanan has to go to a 
meeting. There are two speakers before him, that is, Sardar Balwinder Singh 
Bhundar and Shri S. Viduthalai Virumbi. But before I call you, the Finance 
Minister would lay the Budget (Manipur) 2001-2002 on the Table of the 
House. 

                                     ___________ 

THE BUDGET (MANIPUR) 2001-2002 

THE MINISTER OF FINANCE (SHRI YASHWANT SINHA): 
Madam, I lay on the Table a statement (in English and Hindi) of the 
estimated receipts and expenditure of the Government of Manipur for the 
year 2001-2002 (Annual Financial Statement). [Placed in Library. See No. 
LT. 4011/01] 

THE DEPUTY CHAIRMAN: Mr. P.G. Narayanan. Mr.Narayanan, 
you have three minutes, in any case 

                                         ____________ 

THE FOOD CORPORATIONS (AMENDMENT) BILL, 2001 - Contd. 

SHRI P.G. NARAYANAN (Tamil Nadu): Madam, the Amendment 
sought by the Government, is to provide an increased borrowing capacity to 
the F.C.I. There are many anomalies in the Food Corporation of India, which 
would not be removed by bringing this small amendment. The Government 
has brought this amendment to raise the loan from the nationalised banks and 
the Reserve Bank of India. The maximum credit could be ten times of the 
Reserve Fund, but the Reserve Fund position of the Food Corporation of 
India is very poor. So, this Bill will not meet the present needs of the 
Corporation. The foodgrains production has doubled because farmers have 
taken more interest in producing more. The FCI is having many problems 

223 
 


